Re-imbursement facility to the State Government
employees of medical expenditure incurred by the
employees for treatment inside/outside the State



GOVERNMENT OF TRIPURA
HEALTH & FAMILY WELFARE DEPAR "MENT

No. F. 2{ 20—43AJMDHSI_.fESTT‘f MR/2022

£ 0 5
Dated, s 12. 2022

MEMORANDUM

Subject :- Re-imbursement facility to the St

medical expenditure incurred b
inside/outside the State,

ate Government employees of
¥y the employees for treatment

With & view 1o simphiy and streamline the operational guidelines of medical
re-imbursement facility for the eligible State government employees, the Council of

Minister’s has examined the existing provision and in supersession/ partial

modification of all existing guidelines as follows

[ G.O. No.236, G.O. No.237, dated 25-10-2013, G.O. No.267, G.O. No.100,
dated 04-01-2012, G.O. No. 469, dated 15-12-2015, File No.F.5(10)-FIN(G)/75-
1, dated 09-08-2005 and 01-08-2007, 18-09-2013. File No. F.8(3)-FIN(G)/2000,
dated 29-04-2010, F.2(10-43A)-MS/Estt/MR/07 (part-I), dated20-08-2009,
 F.2(10-43A)-MS/Estt/MR/08(subj,  dated  25-03-2011, F.2(10-434)-
MS/Estt/MR/2016, dated 05-10-2016, F.2(10-43A)-MS/Estt/MR/2016, dated
| 10-01-2019 and 18-06-2019, F.2(10-43A)-MS/Estt/MR/2012, dated 10-06-
2019, F.2(10-43A)-MS/Estt/MR/ 2019, dated 06-09-2019 and 27-03-2020.

The Governor, Tripura is pleased to lay down following guidelines with
regards to admissibility of medical expenses to State Government Officials
inside /outside the State.

a) Group-A and Group-B officials of the State Governmer:{t emplgyees and their
dependent family members when referred by the Standing Medical Board t.o a
particular listed referral institfution/hospital as Annexe.d ;"A] for m§d1cal
treatment but undertakes the treatment at some other Institution / Hospltalnof
his/her own choice/volition, he/she shall be entitled to gte:t relmbur@m?nt _Ior
treatment /investigation(s) undertaken at the rates of their referred institution
including journey expenses for the purpose as existing T.A. Rules.

b Medical re-imbursemernt expenses to Group-A anc'I Group-B of the Smilc
Government employees and their dependent fumliy- mtfmbs‘rs may m’a::i
treatment in any enlisted referral hospital inside /’outmd.f: the State zz;sprmru
by the State Govt. without referral of the Standing Mc-dll{‘ul Board subject to
c;mdition that ex-post facto approval shall be given Qn]y in Li(i’.ﬂ(’ of Q‘IIIE*.I’{!,_.‘.{’.ETS‘_\'

ising while the govit. servant is staving outside the State with

or acute illness ¢
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) pendent family members of State Government Group-A & B employees
. i ? saicl N P . A . 1
who .dI'G 110t residing with the concerned government employees due to stavine
outside the State an \ ' P

i 1 requinre ent i any health Institution, wijl
eljo > i1 1
€ eliginle to get re treatment expenses

at latest CGHS rates .

medical treatm
Imbursement of

Group-C & D officials of the State
Standing Medical Board to
medical treatme

Government employees w
a particular listed referral in
nt but undertakes the ire

hen referred by t}
stitution /hospital for
‘ atment at some other Institution
/Hospital of his/her own ¢ he/she shall be entitled to pet

reimbursement for treatment /investigation(s) undertaken at the rates of their
referred institution includine iourney expenses for the purpose as existing T 4
Rules.
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hoice/volition.

Medical reimbursement cxpenses to Group-C & D of the State Government

employvees himself/hersel! or any member of his /her family suffers from

Leis irgmm
cancer and is referred to a particular medical mstitution /hospital outside the
State on being referred by

the State Standing Medical Board, Govt. of Tripura
but undertakes the treatment at some other Institution /Hospital of his/her

own choice/volition, he/she shall be entitled to get reimbursement for
treatment /investigation(s) undertaken at the rates of their referred institutions
including journey expenses for the purpose as existing T.A. Rules.

In case of all categories of the State Government employee (Group-A, B, C and
D), while being outside the State in connection with official works/ for his owm
duty, with station leave permission where he/she fell ill and requires medical
trea;tment in any health institutions, will be eligible to get reimbursemer}t ?f
treatment expenses at latest CGHS rates subject to cogditior? that it L
applicable in acute emergency cases like Chest pain, Cardiac Failure, Brain
Stroke, Trauma & Head Injuryv and 1sttime Cancer etc.

The reimbursement facility to all categories of the State Governmem
employees (Group-A, B, C and D) for impianti'ng of_ Pacemaker shall cont;ime
to behadmissible, subject to limit therein \'zde- Fma_n‘ce Dt'epartmen_t Mi,mf)
No.F.30(1)-FIN(G) /2009, dated 12-05-2009 and in continuation of this Deptt.
Memo No. F.5(2)-FIN(G)/93, dated 24t May,1997.

ded | i : ave at
State Government employees who are posted in Tripura Bhavan a
> e G : : : : - { 18/ her
o : i Kolkata and New Delhi and require medical treatment for his/her
wahati, Kolkata and ! ) o " 4 — of
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satiment exXpenses al Jarest s . sk 0 institutic
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Remmbursement of cost of medijeal EXpenses of pensioners
by the Standing Medieal Board, Govt. of ’f‘ri;“xm‘ui.i S
once in S(five) years subjeet (o celing of R
onlyv. The other terms & condition <‘)f‘ tl
dated 25% June, 1997 shi

and spoyuse referred
or treatment outside the State
8.50,000/. (Rupees Fifty thousand)
e original OM No. F 8{3) FIN((G) /88,
il remain unchanged.
The empanelment of referral hospitals outside the State fro

m time to time
approved by the Government is Annexed (A).

Finance Department, Govt. of Tripura has concurred the proposal of the
HEPETUNENT vude wih o, 1 TO-FIN \BEAPDT-I/ 2023, dawed 423 12000 fail

Council of Ministers approved the proposal of the department, dated 03-12-
2022. This order shall take with immediate effect.

By order of the Governor
SD/-
(D. Basu}
Secretary to the
Government of Tripura

All Head of Departments/ All Departments

Copy forwarded to :

The Secretary to the Hon’ble Governor, Tripura, Raj Bhavan, Agartala.

The Principal Secretary to the Hon'’ble Chief Minister, Tripura, Agartala.

The PS/PA to all Hon'ble Ministers.

The PS to Chief Secretary, Tripura.

The Principal Secretaries/ Secretaries, Govt. of Tripura.

The Chairman Standing Medical Board, AGMC & GBP Hospital, Agartala.
The Manager, Tripura Govt. Press, Bardowali, Agartala, he is reguested to
publication of the same in the next issue of Tripura Gazette.

Th@ ] | ')
c;;‘%- ;};23 12| 2
{ Anima Debbarma)

Deputy Secretary to the
Government of Tripura
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Empanelmernt

Annexed-A

t of referral Hospital approved by the State Government fr

time o time is as under *

b * National Neuro Sciences Centre, Kolkata_w T
2. TataMemorial Centre, Mumbai T —
3. SSKM Hospital, Kolkata N e
4. Institute of Post Graduate Medical Education & Research.
’ Kolkata "
S.  School of Tropical Medicine, Kolkata
©.  Cancer Centre and Welfare Home, Thakurpukur, Kolkata
A E}}Char Medical Coﬁege & Hospltal i
9. C.M.C, Veliore
10.  Care Hospital, Hyderbad
11, Nationel Institute of Mental Health & Neuroscience, Bangalore
12.  AIIMS, New Delni ”
13. Max Heart & Vascularinstitute, New Delhi il
14, Busrut Eye Foundation & Research Centre, Kolkata M
15. RN. Tagore International Institute of Cardiac Science, Kolkata
16. B.M. Birala Heart Research Centre, Kolkata
17.  Vinayaka Mission Hospital, Tamilnadu
18. Max Heart Care, New Delhi
19. Naravan Hrudalaya Hospital, Bangalore
20. DESUN, Kolkata
21. Medica Super Speciality Hospital, Kolkata
22. Fortis Hospital, Kolkata
23. Safdarjung Hospital, New Delhi
24.  P.G.I., Chandigarh
25 Sanjoy Gandhi P.G.1,, Lucknow
26. Nizam Hospiital, Hyderbad
27.  Sr Chitra Institute of Medical Research, kerala
28. ILS Hospitals, Agartala
29, Tata Medical Centre, Kolkata
30. Cachar Cancer Hospital & Research Centre, Silchar
31. AMRI Hospitals, Kolkata
32. Manipal Hospital, Bengaluru
33.  Medanta the Medicity Hospital, Gurgaoﬁ
34. Royal Care Super Speciality Hospital Ltd., Coimbatore o
35, "‘Rub3 General hospxtal and Ruby CQIIC“I’ Cent:e ixolkaza
"36. Yashoda Hospitals, Hyderabad i v O
37, Apoho Gi"ne&giﬂs ”osp tal, Kolkata =i I
38. Calcutta Medical KES“dICi’;W%M‘;StI’g‘;I*E (CVRH Ké}ikégé%‘m o
389, 'viedc,ntd %GSpv‘al GLI"&.IEI‘:::’“} l-Karvana i




